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CENTRAL A01'IINISTRAT IVE TRIBUNAL 

BANGALORE BENCH 

COr11ERCIAL COPIPLEX(BDA), 
INOIRANACAR, 
BANCALORE - 560 038 

O.A.No 299/87 (duplicate file) 
	

Dated 	—02-1993 

To 

The Assistant Registrar, 
Supreme Court of India, 
NEW DELHI. 

Subject : DESPATCH OF ORIGINAL RECORDS - CIVIL APPEAL 
rw 2553/88 - 01k NO 299/87 ON THE FILE OF 
CENTRAL ADMINISTRATIVE TR IBUNML,BANGALORE. 

UCI by Secy., PUn, of Finance & anr 	;;;; 	Appellants 

Versus 

Krishnamurthy SrinivasAgnihotri 	Respondsnt* 

Sir, 

I am directed to refer to your letter No 0 652/88/IVA dated 
02-02-1993 and to say that the case Records of OA No 299/87 in file 'A' 
are enclosed with an Index Sheet for further action at your and* File 'B' 
contains only the duplicate copy of the application and reply and File 'C' 
has only office copy of notice and A.D Card and hence retained in this 
Registry as they may not be required by the Supreme Court Registry. 

The recl*pt of the abo,o Records may please be aoknowledged 
and the records may be returned to this Registry when no longer required. 

Yours faithfully, 

3' 

ovx  

Ends.: as per index attached. 

(N.RAMAMIJTHY) 
DEPUTY RECISTRAR(J) 



C[NTRPL PUf1INISTR(kTIVE TRI3UNAL 
BANGLORE. BENCH 

APPLICATION NO 299/81 

KrishnamUrthY Srinives Aqnthotri 	
.... 	Applicant 

Versus 
The President of India 	

.... 	Respondent' 

i 	C(1yL i' 
INDEX SHEET 

FILE 'A' 
--------------------------------------------------- 

Deecriptiofl 	
Page No 

S.No  

I to 	7  
i. Order Sheet 

B & 	9 
2. ExaminatiOn Report in CT 

3. Original spplicatl°fl dated 13-04-1987 10 to 

4. Annexures to original Application 2i to 	54 

65  
5. Vskl?t 

6. Reply stemaflt of resondent3 
dated 17-8-87 66 to 	74 

7, Original Ordet 	18 t 	17-9-87 75 to 	80 

8. 0/c of letterLfOrWardiflQ CAT Order concerned 81 to 	84A 
dated 17--87 	to all 

9 0  roruarding letter dated 9-8-88 in D.No 
Registrar,5UPr0me 652/88 of Assistant 

Court along with * copy of order of 	, 
85 to 	Be 

Supreme Court dated 8-8-89 

io. Letter dted 22111988 in D.NO 

652/88/IVA 	of Addi. Registrar of 
Supreme Court along with copy of 89 to 	91 
order dated 8-8-88 

11. Plaint copy ?lled in Supreme Court 92 to 	100 
in CA 253/88 

_ 	__sS ..S enfl 

j 



I ile of A..o. 299/87 
(Dipljcate file) 

T S & 

The Assistant Legistr3r, 
Supreme Court of Irdj, 
Nw Dlhi. 

Dated 14 February, 1995 

ETUci. OF OHiI/L GD5 CA NO 
2533/.38 - Oi NO 299/7 Q' THE FILE 
OF C TEtAL AD iQ ISIhAT IVE Tb iBU\ AL., 
E/..3ALO 	E:CH. 

JOI by Secretary, 1/o kinance and erir 	: 	Ape1iant 
Versus 

Krisharnurthy SrinivDs Aqnihotri 	 ';esponcjert 
********* * 

Sir, 
Please reler to our lettar No O.A.N. 299/87 

(du;1jc.te fi1) dated j9Q2-J99 and your J:,tLer D.No. 
652/88/IVA dated 07-12-1994, 

It is requested that the orig:Lr1 i' ecords in OA 299/87 which have bcec sert to ycur Rzyistry 
on 19-02.1993 may kiid1y be ret'rri;d, 

Yours •  faithfulip 

(M ViJAYt 
sEcria. or•TiTEj 

)kJ1 4L 

I 

J 



- 
No. 652/88/S. IVi. 

mmunications should be 
add 	d to the Registrar. 	 4ç Supre Court, by designation. 	 SUPREIMIE COURT 
NOT b ame 
Teegrap Ic ad&ess :- 	 K 	 IINDIA. 	± 

	

SUPREMECO" 	 Si)-. C\t-- 

Dated New Delhi the .............. td.9.............. 

FROM : The Registrar(Judicial), 
Supreme Court of India, 

Nec.r Delhi. 

TO 	: The Registrar, 

V 	Central Administrative Tribunal, 
Ban galore. 

CWiL 	RL N&.255 OF 1988. 

Union of India & Anr. 

Versus 

Krishnamurthy Srinivas Agnihotri. 

. S .ppellantS, 

. . .Respondent. 

In continuation of this Registry's letter of even 

number dated the 2nd/7th December, 1988, I am directed 

to transmit herewith for necessary action a certified 

copy of the Decree dated the 16th November, 1994 of the 

upreme Court in the said appeal. 

i.ne Original Record will follow. 

1iease acknowledge receipt. 

Yours faithfully, 

for REGISTRA.(JUDICIAL) 



Certified to be a true copy 

!N THE SUPREME COURT OF 	 - 
gM4../CIVIL APPELLATE JURISDICTIO SupremeC1't0f India 

CIVIL APPEAL NO. 2553 OF 1988. 
(Appeal by Special Leave from the Order dated the 17th 
September, 1987 of the Central Administrative Tribunal, Bangalore in Application No.299 of 1987). 

1 • 	Union of India through 
Its Secretary, Ministry 
of Finance, Department of 
Revenue, New Delhi, 

2. Chief ComlQissioner(Adjninistx'at.jon) 
& C.I.T. Karnataka-I C R. Bldg. 
Queens Road, Bangalore-I. 	•..Appellants. 

Versus 
Krishnamurthy Srinivas Agnihotri, 
S/o Srinivasachari Agnihotri, 
I.T.O. Raichur, Bangalore. 	 •..Respondents, 

16th November, 1994. 
cORAM: 

HON 'BLE MR. JUSTICE KULDIP SINQH. 
HON HLE MR. JUSTICE B.L. HANSARIA. 

For the Appellants: MP. Parmeswaraxi & T.V.Ratnam, Advocates. 

For the Respondent: Mr. P. Mahale, Advocate. 

The Appeal above-mentioned being cailed on for hearing 
before this Court on the 16th day of Nov ember, 1994; UPON 

OL 

perusing the record and hearing counsel for the parties 
herein, THIS COURT DC1H OtIDER: 

1. THAT the appeal above-mentioned be and is hereby 

dismissed; 



2w THAT the respondent herein Do pay to the apellants 

herein their costs of this appeal quantified at Rs.109 000/—

(Rupees Ten thousand) only; 

3. THAT the Order of this Court dated the 8th August, 1988 

passed in Civil Miscellaneous Petition No.3469 of 1988 in 

this appeal granting stay be and is hereby aoated; 

AND THIS COURT DclrH FURTHER ORDER that this ORDER be 

punctually observed and carried into execution by all 

concerned; 

WITNESS the lion' ble Shri Aziz Mushabber Ahmadi, 
Chief Justice of India, at the Supreme Court, New Delhi, 

dated this the 16th day of November, 1994. 

I 
(J.K. RAWAL) 

ADDI IONAL REOLTRAR(JUDL.) 



Krishnamurthy Srinivaa Ag1ihotri. Respondent 

CENTRAL AINISTRAJIVE TRIBUjAL, J3ANGALORE. 
Appin. No.299 o 1987. 
DECREE DISMISSING THE APAL WITH QUAIFIED COSTS 
TO THE APPELLANT. 

- 	 -- 	1994. 

is 

SUPREME COURT 
CMWMM/CIVIL APPELLATE JURISDICTION 

CIVIL A?PEAI NO.2553 OF 1988. 

Union of India & Am'. Appellant S 

Versus 

Compared with 	SHRI Pad.ma Mahale, 

No. of folios 	Advocate on Record for the Respondent. 



Yours faithfully 

ASSIST JNT REGI STRAR 

SECIII)N IV-A 

D,No652/88/IV-A. 
SUPREME COURT OF 
NEW DELHI. 
DATED 2.3.1993 

From: 
The Asjstnt Registrar1 
Supreme Court of India, 
New Delhj 

Io 	The Registrars 
Central Admn.Tribunal, 

At 
,,'Z~A~Ba=galore. 

CIVIL APPEAL NO 2553 	OF 1988 

Union of India & Anr. 	 Appellant 

-Versus - 

Krishriainurthy Sririivas Agriihotri 	 Respondent 

S ii- 

I am dj'ected to acknowlege the receipt of Original Kecord 

sent with your letter No. dated the 
19th February, 1993 in the appeal above-mentioned. 

-9 , 

V 

NP 



-P t,4;45  

tô— C4!t& tcxC*i 	1t 

:1 
__SECTION-IV  A.__ 	 1 

D.NO. 
WPREME COURT OF INDIA •. 
NEW DELHI. 
DtTED: 

he Assistant Registrar, 
of India, 

lli. l IV ti4 

,Zce Registrar, 
" C 	1 	 'j1, 	:jhL1ni, 

Tench, aore. 	
cr/ 

CIVIL iPPEAL NjSJ. -'- 
__n n 

.Ln 	
Appellant(s). 

Ver sus- 

Respondent(s). 

Sir, 

In pursuance of Order )II, Rule 6, SC.R.1966 2  i 

•..a: directed by their Lordships of the Supreme Court to 

transmit herewith a certified copy of the Order daeJ 
in the Appeal aboe-mefltiOfled. The Certified CODY of 

the Decree made in the said Appeal will be sent later on. 

Please acknowledge receipt. 
Yours faiti±'ully, 

A s SI STA NT RF3I STRA R. 



	

COLJF'l 	UI 	I NlJt 

1]\1 	EflPhI 	Air 	1IiF.Tf1fl I[)L' 
 
L I Iv I 	oPPr P1 	tO 	I 	(1 	1 	

vø 'i'rt .f J(a 

0 

Eifle1 1 

55465 
o-!fflHl Ili 	Ur 

1: 

.U. 	Aqiiihoij 	e.IorIdet 	 I€i 	heroh. 

IFIC0He  

I 	i:r1111,, 	1 	L 	(1 Ulc• 	U 	v'. 	 1 

.li'lIjIII 

 

Of 	n l(1 	icri  

cr- I 	:1 	iliUv 	- ic-  the ciitrei. Adni:tiwtve. 

1 	j)ij 	f3w1ol.re 	I iLviol Lv the )dnlwif Jou i 

t 	I t i Pi .ct 

euliric 	cie- 	ifie 	Ii1t,i.Fi1ueij 	I 

n1 	tercied the 	 of Iornileory retirenielt 

1h 	::iIw1 by tFi 	UI1cri of Ici!H.O i 	yit the 

ji1dq1 	vi I He Tr huie1 

Ii 	Ou coiF 	cvi cccl tUt 	vir 	of 	the 	ia' 

ii 	cciw by 	Lh'. 	rH 	ci love 	 me t I the 	Leritrel 

	

IL' 	1 Hr1 d niot Have lntei- fered aith 

h 	cL OiU 01 	pI.Oi 	fllCi 	Lot 	..eepnq 	in vle-' the. 

nd (iCilili 	tI)r C 	of ttji- 	 ow 	lot hew ceded 	to 

icc- cc with Lii 3cidcnic-ni of 	Teibria1 in ow 

fiticle 1T1L vi Lie Cunti lion cf 

I 



I I  1ci;. I(l 	 tht appe a l j, dln
mi n W , we, Woven 

dlIE( I tht renpondm 1; PdY the tQ.[ (.1 the 'p1.)e11ant 
qut fy 2 S P. 0,000/- 

/ 
Now  

I 	 INGH) 

(B.L.ILTsARIp) 

k. 

ZI 

I 

2 	 1 



All communications should be 
addressed to the Registrar. 
Supreme Court, by designation. 
NOT 0 name 
Telegraphic address 

SUPREMECO 

2/88/5.IVA. 

SUPREME COURT 
INDIA 

Dated New Delhi. the .................... .i1j5 
c ç- 

FROM 	 T : 	h 	 4- 	 -- /s- 	Q-- ------ - - 
Supreme Court of India, 
New Delhi. 

TO 	:ke Registrar, 
/Central Administrative Tribunal, 
i3angalore. 

CIVIL AiFEAL N2553 OF_1988. 

 

.s-...._ 

Union of India & Anr. 

Versus 

Krishnamurthy 6rinivas Agnihotrj 

S ir, 

.Appellants. 

. . .Respondent. 

 

In continuation of this Registryts letter of even 

number dated the 	19 , I am directed to transmit 
herewith the 	

Original Record relating to the matter, 

forwarded to this Court under your letter O.A.No.299/87 

dated the 19th February, 1993, s per the details gIven 

below. 

Please acknowledge receipt. 

Yours faithfully, 

ASSISTNT REGIS RAR. 

DETAILS OF ORIGINAL RECORD: 

Cas records of 
in file tJI 


